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I n  s u c h  c a s e s ,  w h e r e  t h e r e  i s  s h o r t  

n o t i c e  q u e s t i o n ,  i t  s h o u l d  b e  t h e  p r a c 

t i c e  t h a t  t h e  t o t * l  t u n e  s h o u l d  n o t  

e x c e e d  w f e f c t  I s  f t k f e d  in W &  c a s e s .  

T h a t  s h o u l d  b e  t h e  a o r m a l  p r a c t i c e .

I t  s h o u l d  n o r m a l l y  b e  h a l f  a n  h o u r ;  

i n  s o m e  c a s e s  4 0  m i f i u t e s .

S H R I  S H Y A M N A N D A N  M I S H R A :  

‘t f h e r e  s e e m s  t o  b e  s o m e  m i s g i v i n g s  

a b o u t  t h e  w a y  t h e  d e c i s i o n  o f  t h e  

B A d  h a s  b e e n  r e c o r d e d ,  b e c a u s e  n o  

o n e  o n  t h i s  s i d e  o f  t h e  H o u s e  a g r e e s  

t h a t  s u c h  a  d e c i s i o n  w a s  t a k e n .

S H R I  I N D R A J I T  C f t j P T A :  

b o d y  m a d e  a  S u g g e s t i o n .

s e v e n  m i n u t e .  t o  t e c h  m «  

M i n i s t e r  a l s o  w a n t s  e q u a lt h e

t h e n  i t  c a n n o t  

tttlttuti*.
b e  f i n i s h e d  i n  S O

S o m e -

S f t & I  til B A t f f c & J E E :  S h r i

F i l o O  M d d y  m a d e  a  s u g g e s t i o n  t h a t  

i t  s h o u l d  b e  4 0  m i n u t e s .

M R .  S P E A K E R :  I n  t h e  c a s e  o f

S f h x i  B i r e n d e r  f f c n g h  R a o  8 0  q a m u t e s  

w e r e  a l r e a d y  o v e r  * n d  t h e * e  w a *  o n e  

m a r e  m e m b e r  t o  a i d e  a  q u e s t i o n  e n d  

t h e  M i n i s t e r  t o  r e p l y .

S H R I  I N D R A I J T  G U P T A :  B e c a u s e  

t h e  l u d X  O f  b a l l o t  h & 8  f f c v o u f i a l l  m e ,  

S i r  y o u  a h d  I  a t e  f e f e f n g  a c c u s e d  o f  

s o m e  l & h d  <% A r i l O J a d p o l j r .  I  W a f i t  t o  

m a k e  i t  c l e a r  t h k t  I  a f t  h b t  f t  f t i d f t o -  

p o l i s t  a h d  t  d o  n o t  W A h t  t d  b *  a  

m d h b p o l i s t .  *rn mohd^ry b a n  b e  

h & i & e d  o v e r  e i t h e r  t d  S h H  f e i r t f f t f c e r  

S i n g h  i U o  o i r  S h r i  ^ y o t i r t t i o y  & < W  

I  h a v e  n o  o b j e c t i o n .

M R .  S P E A K E R :  S o m e t i m e s  I  p r a y

i M t  y o u  m a y  k i f t d i y  g i v e  s o m e  p e a c e  

t b  m e .  L e t  t i s  d i & p o s e  O f  a l l  t h e s e  

i t e m s  b e f o r e  w e  a d j o u r n  f o r  l u n c h .

t o .  S P E A K E R :  I t  h a s  b e e n  m y  

v e r y  s a d  e x p e r i e n c e  t h a t  a f t e r  s o m e 

t h i n g  i s  d e c i d e d  i n  t h e  B A < 5 ,  1  a m  

l e t  d o w n  h e r e .

S H R I  S H Y A M N A N D A N  M I S H R A :  

T h a t  w o u l d  h e V e r  h a p p e n .

M R .  S P E A K E R :  I  g i v e  t h e  d i s c r e 

t i o n  i n  y o u r  h a n d s  a n d  t h e n  y o u  c o m e  

h e r e  a n d  s a y  l i k e  t h i s .  I  a m  n o t  

g o i n g  t o  f o l l o w  a n y  p a r t i c u l a r  p r a c 

t i c e .  I  w i l l  u s e  m y  d i s c r e t i o n .

S H R I  S .  M .  B A N E R J E E :  I  s u g 

g e s t e d  t h a t  i n s t e a d  o f  f i v e  m e m b e r s ,  

i t  s h o u l d  b e  t h r e e .  S h r i  P i l o o  W o d y  

s a i d  t h a t  t h e  s i t t i n g  s h o u l d  n o t  e r o d e  

i f c t o  \ h e  l a r i c h  h o u r .  T h e n  y o u  s a i d  

t h a t  i t  s h o u l d  b e  f o r  8 0  m i n u t e s  a n d  

i n  e x t r a o r d i n a r y  m a t t e r s  I t  s h o u l d  

b e  e S r t o n d e d  t o  4 0  m i l i t a t e s .  O t v  i n 

t e n t i o n  I s  t h a t  i t  s h o u l d  f i n i s h  b e f o r e  

t h e  I t m c h  h o a r .  W i  f t a n d  f e y  t h a t .  

I  w a s  s a y i n g  t h a t  i f  y o u  g i v e  f i v e  o r

P A P E R  L A I D  O N  T H E  T A B L E

Repout on Mm-TEftiM G«»tnAt 
Election in  India

T & f c  M I N I S T E R  O f  S f A t f c  * N  T H E  

M I N I S T R Y  O F  L A W  A N D  J U S T I C E

( S h r i  n i t c r a j  s ^ g h  c u a u -

D H A R Y ) :  I  b e g  t o  l a y  o n  t h e  T a b l e

a  c o p y  o f  R e p o r t  ( H i n d i  v e r s i o n )  o n  

t h e  M i d - t e h n  G e n e r a l  E t e c t i o t t s  t o  U i d i a *  

1 9 6 8 - 6 9  i n  t h e  S t a t e s / U n i o n  T e r r i t o r i e s  

o f  B i h a r ,  H a r y a n a ,  P u n j a b ,  U t t a r  P r a 

d e s h ,  W e s t  B e n g a l ,  N a g a l a n d  a n d  P o n 

d i c h e r r y .  - V o l u m e  I I  ( S t a t i s t i c a l ) .  

[ P t e a t e d  f »  Itbr&ri/ me He. L T * $ 8 3 i / 7 2 j

M R .  S P E A K E R :  D r .  K a r e n  S i n g h  t o  

c o n t i n u e  h i s  s p e e d * — C a r r i a g e  by  A i r  

B i l l .  S h e l l  w e  t a k e  i t  u p  a f t e r  l u n c h ?

W e  n o w  a d j o i n  f o r  l u n c h  t o  r e -  

w p e m b l e  a t  3  O *  C l o c k .
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iftM  hta.
t h e  Lofc Sttbftn ndjtukriaed f&r LiaVch 

till Fourteen of the Clock.

The Lok Sabha r e a s s e m b l e d  after 
hunch a t  Five Mtomtes p a s t  F o u r t e e n  

of the Clock.

[Shrx K. N .  T iw ary in the Chair]

SHRI JYOTIRMOY BOSU (Diamond 
H a rb o u r: Mr. Chainttafa, Sit, there 
Have been 500 jauhdice cafces in Uelfai. 
The isWfctepers’ stHke is one month old 
now and this Is a Vety sdttous matter. 
I  w ant the GOV^mmeW; to m ake a 
statem ent on it.

Then, Sir, regarding Baiyogei*l\war, 
w here Mr. Shambu N ath Misra of foe 
Congress Party  has gone to defend him, 
there is a serious allegation that some 
Customs official has demanded a bribe 
of Rs. 1 lakh and there is no statement 
from the Government yet and we have 
to collect the information from the 
Press. This is the fourth day I  am 
raising tills matter. Would you be so 
kind as to ask the Government to make 
a statem ent before the House so that 
we are enlightened on this?

MR. CHAIRMAN: There Is a Zero- 
H our When you could have raised all 
these matters. Treating any time as 
Zero^Hour is not proper. What you 
have said has gone on record. I  w ill 
not allow any other person.

SOME HON. MEMBERS rose—

MR. CHAIRMAN: No, please. Noth
ing will go on record if anybody speaks 
w ithout my permission. '

Dr. K aran Singh.

SHRI SHASfil BHUSHAN (South 
D6Ih!) :*

SHRI RAMAVATAR SHASTRI 
( P a t n a )  *

S H R I  SARJOO PAND3EY (Ghazi- 
t»wr)*

MR. CHAIRMAN: I  do not want to 
waste the time. This is a very bad 
oreoedent. He has also spoken and 
I wtttjtyl I M  ******* hkh in future 
Httt to  4* it> B ut H w ill no t allow way 
other person. Whatever tatt In s  spoken, 
it  has gone on record and the Minister 
of Parliamentary Affairs is here and 
be hast taken note of it.

Dr. fta rah  Sifcgh

14*7 hhk

C A f t R l A C x E  B t  A i k  B l L L - C t m W ,

T H ^M lN lS tS a  OF TOURISM AND 
CIVtL AVIATION (DR. KARAN 
SING&): As I  was beginnig to explain 
yesterday, the whole network of in
ternational a ir services is governed 
by a complex system of bilateral and 
multilateral agreements. The first 
m ajor International agreement was 
the  Warsaw Convention which was 
sighed in  1929 and we, in  India, incor
porated the provisions of the Warsaw 
Convention by  the Indian Carriage by 
Air Act «f 1934. The- present Bill 
which I am bringing! forward is a n  
amendment of that Act and, the main 
reason is that in  1963 there was an 
international conference a t The Hague 
to d  this conference a t  The Hague ad
opted an agreement known as Hague 
Protocol Which revised and improved 
upon the Warsaw agreement.

SHRI SAMAR MUKHERJEE (How
rah): Was India a party to that?

DR. KARAN SINGH: Now, India is 
going to become a party  to this Hague 
Protocol. I t  has already been ratified 
by  as many as 69 countries and We feel 
tha& it  is In our interests and in  the 
interests of our national carrier tha t 
we Should also incorporate the provi
sions of the like Hague P f o W t e o i . . . .

*N<rt recorded.


